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Record of Proceedings

The learned counsel for the petitioner prayed for one week time to file rejoinder
to the reply of NHPC. This was not objected by the learned counsel of NHPC.

2. The Commission accepted the prayer and adjourned the hearing. The
Commission directed the petitioner to file rejoinder to the reply of NHPC on or before
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14.10.2015, with advance copy to the respondents.

3. The Commission directed that due date of filing rejoinder should be strictly
complied with and any document filed after due date shall not be considered while
passing the final order.

4.  The Commission directed to list the review petition for hearing on 20.10.2015.

By order of the Commission

-sd-
(T. Rout)
Chief (Law)
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